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ORLMR DATED 2.12044 

Heard 14.Counsel for the applicant and 

Mr.5.8.Jerza, Ld.Mditional Standing Counsel. 

Simply because the applicant served 

different post offices on casual/part time/ 

substitute basis for some time; he has 

filed this O.A, unerAl9 of th& ?3ministra-

tive Tribunal Act 1985 se.kinq a direction 

from this Tribunal(to the Postal Deparnent) 

to ive him an on.rjagement in their extra 

departne ntal organisatin— 



NOTES OF THE REGISTRY 1 	
ORDERS OF THE TRIBUNAL 

Lb..day in course of hearing, thwzz.  

Counsel for the applicant placed before 

us a copy 0 f cverrment of India, 

ment of Posts letter 1No,65-24/9331?B/X, 

dt. 17.5.89 to show that casually engaged 

full time/ part time labourers and sub-

stitutes are available to be recruited 

as Group D staff in the Postal Deparnent 

and therefore the app licantfl should get 

an opportunity to ce recruited in Group'!3' 

staff or even as a staff in GDS/4D OrgaI.sa. 

trio fl•  

There are no rules/executive jitions 

to provide room fbr part time or full time 

casual labourers or substitues to be1irct-

ly engaged in GDS establisinent in r ixa 

tion of the rules. Fbweveç,it appear-i 

some benefits are available to casually 

ened paft time or full time labourers 

and substitutes to he engaged as Group ) 

staff under the circular letter dt.17.5.S9 

In the aforesaid premises this case 

is disposed of leaving the applicant to 

workout his rnedy, if any, under the 

departmental circular letter dt.17.51 39, 

viceLn 


